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THE ANDFRA-PRADESH UNIVERSITY ACTS
(AMENDMENT) ACT, 1991.

ACT No. 13 of 1991 *
f23rd April,1991]
AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
OPEN UNIVERSITY ACT, 1982, SRI P_ADM.A-
VATHI MAHILA VISWAVIDYALAYAM ACT, 1983
AND THE TELUGU UNIVERSITY ACT, 1985.

BE it enacted by the Legislative
Assembly of the State of Andhra Pradesh

* Received the assent of the -Governor on the 22-04-1891,
Fer statement of object and reasons ptease see the Andhra
Pradesh Gazette, Part IV-A, Extraordinary, dated 18-03-1391
at page 36.
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. in the Forty second Year of the Republic
- of India as_follows:—

Short title 1.:{1) This Act may be -called the
and cﬂmen- Andhra Pradésh University. Acts (Amend-
cement, ment} Act, 1991._|_‘ . -

(2) It shall be deemed to have come
1nto force on the 19th February, 1991.

Amendoment of - 2w In the’ Andhra -Pradesh Open Univer-
Act 11 of 51ty hct, 1982,--

1882. .
' {i) in section 8, after item (2},

the following shall be inserted, namely:-
"(2A) The Rector."; -

{(ii) in section 10, for sub-section
(1), the following shall be substituted,
namelys:- .

"{1) The Government shall consti-
tute a Search Committee consisting of:-

{i} a: nominee ‘' of the Board of

Management;

(ii) a ‘nominee of che University
Grants Commission; and .

(iii) a nominee of the State. Govern-
- _- ment. et R L N T PR I _:"'." o Giee otoTonov g

PR -

“'ThHe Search Commlftee shall submlt a. -
'panel ‘of three persons to the - Government
in alphabetical order from®among’ whom'~
the State Government shall recommend one
person to the Chancellox for appointment
"as Vice-Chancellor: and the- Chancelxpx
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shall appolnt such parson as Vice - vhan -
vellor:

vrovided that ‘it shall be comperent
for the Government to call for a freah
panel, i they consider necessary and
the Search Cowmittee shall subwit a
fresh panel to ths Government.

(1A) The Vies - Chencellor shall not
be removed from his wifice’ excspt by an
order of the Chancellor passed on the
yround of wilful omission or refusal to
carry out the prcvisions of this Act, or
abuse .af the powers vested in him and
after due enguiry ordered by the Govern-
nient., by the Lokavukita or by such person
who is or has been a Judge of a High
Court ©Or the Supreme Court as may be
appointed by the Chancellor in which the
Viece - Chancellor shall have an opportu-
nity of making his representation against
such removal:

Provided that where the enguiry is
aonducted by a person who is or has been
a Judye of High Court or the Supreme
Court, the report of such an enguiry
shall be forwarded to the Guvernment and
the ¢Chancellor sahall act in accordance
vith the advice tendered by the Govern-

ment on a coonsideration of the report.

while exercising hjis powers under this
sub-gection:

Provided further that where the Loka--

yukta enquires into an allegation-againsat
the Vice-cCchdncellor under the Andhra

bradeah Lokayukta and Upa-Lokayukta Act,act 15 or 19a;

1983, then, notwithstanding anything
contained in section 12 of that Act, the
f.okayukta shall submit a report to the

J. 915-9
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Gﬁvernment and ‘the Chancellor shall act
in accordance with the advice tendered .
by the Government on -a consideration of
the report while exercising his powers
under this suh—section. 3

(iii) afte; section 10, the follow-
ing section shall be inserted, namely:-

"The Rector  )pa, There shall ‘be a Rector

‘who sehall- be appointed by the
Board of Management on the - recommendation
of the Vice—Chancellor 1lu such manner. -and
on such terms and conditions as may be pre-
scribed by ‘the Statutes from among fhe
senioy profesaors. He shall exercise . such
powers and perform such duties as may be
prescribed by the statutes.”

{iv) for section 12, the following

shall be substltuted.gnamely--
. "The Registrar 12.(1) The Registrar shall be a

" whole time.paid officer of the
University appointed by the Board of Mana-
gement for .a ter;s of three yeara or less
and on such terms and conditions as oay be
prescribed by the statutes provided that he
shall not continue in that -office fof more
than s8ix yesirs.

{2) The Registrar shall act as the
Secretary of the Board of Management and
Academic Senate. He shall ‘exercise such
powers and perform such duties as may be
prescribed.

{3) The Board of Management may
transfer the 'Registrar to a suitable
position even bhefore the completion of
the term provided he is shown a_ position
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in the University with the ‘game epolu~
ments, *; ) S

(v) for sectioni 13, the following
shall be substituted, namely:-

“The Finance 13, (1) The  Finance Officer
officer. shall be a whole time officer
o of the University appointed by
the University from out of a panel of three
officers to be obtained from the Government
in the  Rducation ‘Department on such terms
and conditions as may be prescribed by the
. rules. made by the Government in.this behalf
“He shall ‘be the employee-. of the Government
. and the salary, allowances pension and other
remuneration shall be paid to him dn the
- #irst instance out of the Consolidated Fund -
of the State and later recovered from the
University. K ’
{2) He shall maintain the accapnts
of the University and also advise the
University on all -matters relating to
income and expenditure. - :

_ (3) He shall be present at the mee~
‘tings of the Finance Committee and partici-
Fate in the aiscussions but shall not . be
-entitled. to- vote.";

{vi) in-the Schedule,~-

(ay ‘i SEatite 1, for clauses (1)
and (2), the following shall be substir-
.tuted, namelyi- .

w(1) Subject to the provisions of
sub-section (1A) - of section .10, the
Vice-Chancellor shall hold ofice for &
term of three years. from the date of his

appointment and . shall be eligible for
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reappointment to that office for another
term of three years in the manner provi-
ded in sub-section (l) of sectior 1C.

{2} The Vice - Chancellor shall be
paid such pay and allowances as may, by
erder, be specified by the Government
from time to time. He shall be provided
with & furnished official accommodation
for which he shall pay tea percent of
his galary towards rent.

(24) When the Vice-Chancellor is
unable to exercise his powers, perform
his functions and discharge his duties
.owing to absence, illness or any other
cause or when the officé of Vice-Chance-
llor is wvacant, it shall be competent
for the State Government to appoint a
person ta be in-chssge Vige - Chancellor.
The person so appointed as incharge Vice-
Chancellor shall exercise the powvers,
pexform the functions and discharge the
duties of the Vice-Chancelloar until the
Vice-Chancellor assumes the ‘office, or
as the case may be, a new Vice-Chancel-
lor -is appeinted in accordance with sub-
section (1) of section 10.7;-

{b) for Statute 2 and the heading
thereto, the following shall be substi-
tuted, namely:-

'?HE BOARD OF MANAGCEMENT

2. (1) The Board of Management shall
consist of the following persons, namely:~

CLASS I ~ EX~OFFICIO MEMBERS:

(a) The Vice;chancelior:
{b) the Rector;
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"{c} the Secretary to Government in the

‘Education Department or his nomi-
nee;

(d) the Secretary to Govermment in the
Finance and Planning (Finance
Wing} Department or his nominee;
and

(e} the Director of Collegiate Educa-

tion/the Commissioner of Collegi-
ate Education. .

CLASS 11 - OCTHER MEMBERS:

(a) one professor of the Univefsity
- Colleges to be nominated by the
Government ;

(b} four eminent persons of whom one

. shall be from among the Vide~Chan-
cellors of Universitiee specified
in, the Schedule .to the Andhra

Pradesh Universities Act, 1991 Aot 4.of j99;,

and the others from the fields of
Industries or Commerce or. Legal,
Engineering.or Medical Professions
or from such other fields of
public 1ife as the Government may:
consider useful to the University,
to be .nominated by the Government.

CLASS III -~ ELECTED MEMBERS:

Two membersa of the Acidemic Senate to

be elected from. among themselves,

(2)-The term of ofiice of the nomi-
nated and elected members shall be three
vears from the date of consatitution of

the Board of Management.
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{3) The Board of Management shall
meet atleast once in every six weeks and
may meet often if necessary.

(4) Upon a requisition in writing
signed by not less than one-third of the
total number of members of ‘the Board of
Management, the Vice - Chancellor shall
convene a meetirng therecf on a date
appointed by him which shall not be
later than seven days from -the date of
receipt of requisition aforesaid.

(5) In the absence of the Vice-Chan-<
cellor from any meeting of the Board of
Management, -the membere -present at the’
meeting shall chooge one among themselves

. to preside over the meetihg.-

{6) The quorum for a meeting of the
Board of Management shal'l be one-third
of the total number of members or four
 DRIBONS, wh:.chever is higher."*;

(c) for Statute 3 apnd the headiﬂg
thereto, the following shall be substi-
--tuted, namely:- _

“THE mnmc' SENATE

3. The Academic Sana“te shall consist
of thé following persons, namely:-

.CLASS = I EX-OFFICIO MBMBERS:

(1) all members of the Plénﬁiﬁg and
Monitoring Board of the Univer~
sity;:

(2) all Directorp of all Correspon-
dent S8chools of Universities in
thé State;
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{3) the Directdr of‘Technlcal Educa-
’ tlbn-

:(4) a2 nominee of the Indira Gandhi
National Open University.

CLASS - 1 _MEMBERS. TO BE NOMINATED BY THE
GOVERNMENT: '

(1} one third of the total number of
. Professors or Co-ordinators of
the University, by rotation:

'(2) five students of the University.

CLASS ~.II1 ELECTED: MEMBERS:

Five memhers of the, Légisiative Asse-

‘mkly to be elected from. among themselves

by the members of the Legislative Assem~ .
bly of whom one each shall belong to
Schedvled Castes, Scheduled Tribkes and
Backward Classes. The election shall be

“"held” according to the system of propor-

tional representation by means of the
8ingle transferable voteé and according.
to procedure prescribed by - the Statu-
tes."j

(d) for’ Siatute 3A and the heading
thereto, the following shall be substi~
tuted. nmlyz- ;

'mmmmmmmﬁ
3n. {1} There shall be. a Planninq and

.Honitoring Board™ consistinq of ==

(i) the Vice~Chancellor (Chaimn).

(ii) two educationists noninated by
the Governmant:
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(1ii) two nominces of the University
Grants Commission.

{2} The Board shall be the principal
planiing and reviewing bedy aand it shall
also arrange for pericdical monitoring
cf tne development prograwmmes and of
teachin; and research in the Univer-
sicy.";

(e} in Statute 7, for clauses (1)
and {2} the following shall be substi-
tuted, nomely:-

"{1) There shall be. constituted a
Finance Committee which shall be & sub-
committee o©f . the Board o¢of Management
with the following as members, pamely:-

(a) the Vice~Chancellar(Chairman);

(b) two members of the Board of Manage-
ment nominated by it;

{c} one member of the Beard of Manage~.
ment to -represent Banking or
Accountingy

(2) The Finance Officer shall be
Secretary of the ‘Finance Committee.®:

(£} for statute 8 and .the heading
thereto, the following shall be substi-
tuted, namely:~

“SELECTION CONMITTEE
8. {1} There shall be constituted a

felection Committee in regard to the
appointment o©of Professors, Associate:
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Professors (Readers] and Assistant Pro-—
fegszors {(Lecturers) which shall consist
of the following, namely:-

{i) the Vice-Chanceller;

(ii) three experts from outside the
University to be nominated by
the Vice-Chancellor of whom at-
least two shall be present in
the Selection Committee;

{iii) Chairman of the Board of Studies
concerned;

(iv) the Head of the Department con-

cerned: ’

~ Provided that no person shall parti-

cipate in the meetings of the Selection

Commititee for any appointment if he orx

hia near relative is a candidate for
that appointment: “

Prgvided further that no teacher
holding a post lower in rank than tha
one to which appcintment—is to be made,
shall be a member of Selection Committee.

(2} The Registrar shall be the Secre-
tary of the Selection Committee.

(3) Provisions shall be made in the
Statutes in respect of such matteras as
may be_considered necessaxy and not pro-
vided forinsub-sectipns (1) and (2) in
order to ensure fair selections. ;

{vii} Throughoutr the Act for the
words ‘"Executive <Council™  "Academic
Council® and "Planring Board®, the words
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the Board of Management®, “Academic
Senate™ and “the Planning and Monitoring .

L)

* Board” shall respectively be substitu-

ted.

Amendment of

Act_ 16 of

1983,

3. In S:z Padmavathi. Mahlla vlswam
deyalayam Act,- 1983,-- -

{i} in section 10, for sub~section
(1); “the follow;ng shall be substituted,
namely-—

"{1} the Government shall consti-
tute a Search Committee consisting of,--

(i) a ‘nominee of the Board of
Management; . ’

(ii) a nomznee of . the Un;verslty

. Grants Commxsszon. and

(iii) a‘nominealof the State Govern-— -
ment. : ' b . E

The S$Sear<l’ Committee shall submit a-
panel of three women to the Government
in alphabetical order from among whonm
the State Govexnment shall recommend one .
person to the Chancellor for appointment

v1ce-Chancellor and’ the Chancelloxr
shall ap901nt such person as Vige~Chan-
cellor. . -

Provided that’ it shall be competent-'
for the Government to call for a fresh -
panel if they consider necessary and the
Search Committee shall thércupon submit
a fresh panel to the Government.-

(1A) The vice-Chancellor shall not
be removed from her office . except by an’
order of the Chancellor passed on the
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'§?bhna‘of “wilFul omisgsion or refusal to
cayry out the provisions of this Act or

abuse of the powers vested in her and -

after due enquiry ordered by the Goverxn-
ment, by the LokKayukta or by such person
who is or has been a Judge of High Court
or the Supreme Court as may 'be appointed

-

by the Chanceller in whiech the Vice- -

chancellor shall have an opportunity of
making her representation - agaxnst such
‘removal : .

Provided. that where the enquiry ‘is

conducted by a perscon who is or has been
-a Judge  of High Court or the Supreme
Cqurt, the report. of .such an enguiry
shall be-forwarded to the Government znd
the "Chancellor shall act “in accordance.
with the advice tendered by the Govern-~
ment on a consideratien of the report
while exercising hxs povwers under this’
sub-sectlon. . .

Provided further that where the Loka-

yukta enquires into an allegation against .

the Vice-Chancellor undér the Andhra
Pradesh Lokayukta and Upa-Lokayukta Act,
1983, then, notwithstanding anything
contained in section 12 of that” Act, the
Lokayukta shall submit a report to
the Government-and the Chancellor shall
act in accordance with the advice ten-
"dered by the Government on a considera-

act 17 of 1983

. tion of the said, report while exerc1q1ng..

his powers under“this sub-section.”

(ii) for section 11, the followlngﬁ

shéll be substituted, namely

'ﬂu Rector. 11. ’Ihere shall be a Rector who
ghall be appointed by the Board
of Managegent on the reconnendation of the
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Vice—Chancellor in such manner and on =uch
terms and conditions as may be prescribed
by the statutes from among the senior pro-
fessors. He shall exercise such powers and
.perform such duties as may be prescribed by
statutes.”

(iii) for section. 12, the following
shall be substituted, namely:i-

“The Registrar 12.(1) The Registrar shall be a

whole time paid officer of the
University appointed by the Board of Mana-
gement for a term of three years or less
and on such terms and conditions as may be
prescribed by the statutes, provides that
he shall not continue jn that. offjce for
more than six years.

(2} The Registrar shall act as the
Secretary of the Board of Management and
Academic Senate. He shall exercise such
powers and perform such duties as may be
prescribead.

{3} The Board of Menagement may
transfer the Registr.r to a suitable
paosition even before the completion of
the term provided he is shown a position

in the, University with the same emolu- .
ments.’;

(iv} fox section 13, the following
shall be substituted, namely:-

"The Finance 13.(1) The Finance Ufficer shall
0fficer, - be a whole time officer of the

University appointed by the
University from out of a panel of three
officers to be ¢btained from the Governuent
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in the Education Department on such tern.
and conditicns as may be preéscribed by the
rures made by che Government in this behalf.
He shall be the employee of the Government
and salary allowances, pension and other
repuneration shall be paid to him in the

first iastance ouc of the Condolidated Fund '

of the State and later recoversd from the
University,

{(2) tHe shall maintain the accounts
of the University and also advise the
University on all matters relatlnq to
income and expenditure.

(3) He shall be present at the mee-
tings of the Finance Committee and par-
ticipate in the discussions butshall.not
be entltled to vote.";

{V} in the Schedule, -~

{a) in Statute 1, Ffor clauses (1}
and (2), the following shall be substi-
tuted, namely:-

(1) Subject to the provisions of
sub-section (1A} of section 10, the Vice~
Chancellor shall hold office for a temm
of three vears from the date of her
appointment and shall be eligible for
reappointment to that office for another
term of three years in the manner prowvi-
ded in the sub-section {1} of section 10.

{2} The Vice-Chancellor shall be pald
such pay and allowances as may. by
order, be specified by the Government
from time to time. She shall be provided
with a furnished official accommodation
for which shé shall pay . ten percent of
her salary towards rent.
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{2A) When the Vice - Chancellor is
unable to exercise her pOWers: perforf
her functions and discharge her dutiles
awing to absence.: illness or any. other
cause or when the office of vice-Chance-
lior is vacant, it shall be competent
for the State Government to appoint -a
person to be incharge Vice = Chancellor.
The person so appointed as incharge Vice~
Chancellor shall exercise the ~powers,
perform the functions and discharge the
‘duties of the .Viee - Chancellor wntil the
Vice-Chancellor assumes the office, or
as the case may be, a new Vice-Chancellor -
is appointed in -accordance with sub-sec-
tion (1) of section 10.%; : '

(b} for staiute 2 and the heading
_ thereto, the following shall be substi-
tuted, namely:— - ’ : :

- wpHE BOARD OF MANAGEMENT

2 (1) The Board of Management shall’
consiat of the following PEersons,
namely:- S o

CLASS I - EX-QFFICIO MEMBERS ;

{1) the vice-Chancellor;
(ii} the Rector;

{iii) the Secretary to Government in
the Education Department or his
pominee; o Co

(iv) the Secretary o Government in

- +the .Finance and Planning
(Finarce Wing)- pepartment OT
his nominee;
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(v)

(vi)

(vii)

127

the Director of Collegiate Edu-~
cation/the Commissioner of Col-
legiate Education;

the Executive Officer of the
Tirumala Tirupathi- Devasthanams;
and

the Director of Women Welfare.

(1}

(ii)

{1ii)

- OTHER MEMBERS:

One professor of the University .
Colleges to be nominated by the
Government;

one Principal otgthe University
Collagus to be nominated by the
Government;

four eminent persons of whom

.. three ‘shall be ?oﬁen members

‘from the fields of 1Induatries

and Commerce or Legal, Enginee-.
ring or Medical P;ofesﬁions or
from such other fielﬁs of pub-
lic life as the Government may
consider useful to the Univer-
sity, to be nominated bfh the
Government.
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12) The term ©f office of the nomi-
-nated memhers Shall ba thrse years oy
the date of constitution of the Board &f
Hanagement.

(3) The, Board of Management shalil
meet atleast opnce in every sin weeks and
may meet cften if necessacy.

{4) Upor a vequisition 1in writing
gsigned by not less than one-third of the
total number of members of the Board of
Managemant, the Vige-Chancellor shall
caonvene a meeting thereof on a date
appointed by him which shall ot be later
than seven days from the date of receipt
of requisition aforesaid.

15) In the absence of the Vice-than-
collor from any meecind of the Hosrd of
Manayement, the members present ant the
meetirg shall choose cne anong tnemselves
to preside over the meeting.

{6) The quorum for a meeting of the
Board of Management shail be one-thircg
of the total number of members or four
persons, whichever is higher.'";

{z) for statute 3 and the heading
thereto, thie following shall be su sti-
tuted, namely:-

*ACADEMIC SEMATE

3. The Academic Senate shall consigt
of the follpwing persons, namely:i-
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CLASS-I EX-OFFICIO MEMBERS:

(1)

{2)
A3)

(1)

{5}
(6)
{7
(8).

(9)

(10)
(11)

all Members of the Board of Mana-
gement;

all Deans of Faculﬁieﬁ:

all Ex-Vice-Chancellors of +the
University;

the Director of Technical- Educa-
tion;

the Director of Medical BEducation;
the Director of Scheol Education;
the-Direcior.of Aduft Education;

the Director " of Intermediate
Education;

the Chairman of the Andhra Pradesh
State Council of Hiqher Education
or in his absence the Vice-Chair-
man thereof;

the Director, Telugu Academy;

all members of the University
Planning and Monitoring Board.

CLASS-II LIFE MEMBERS:

All

persons who dJonate an amount of

not less than rupees five lakhs to the
University. -

CLAGS~III MEMBERS TO_BE NOMINATED BY THE
GOVERNMENT :

(1)
belong

Six women of whom one each shall
to the members of the Scheduled
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"Castes and the Scheduled Tribes and two
shall belong to the Backward Cl2sS€sSiw

{2) Two Principals of Junior Colleges
or Higher Secondary Schools in the Uni-
versity area who 'shall be women.

(3) Five persons to represent profe-
ssionals belonging to the fields of
medicine, Engineering, business, Jlaw
banking etc., of whom atleast two shall
be women;

CLASS IV - ELECTED MEMBERS:

(1) Five teachers to be elected from
among the teachers of the University
Colleges from among themselves according
tc the system of proportional represen-
tation by means .of the single transfera-
ble vote and accordiny to procedure pre-
scribed by the Statutes;

(2) Five teachers from among the tea-
chers of the affiliated colleges in the
University area to be elected from among
themselves according to procedure pres-
cribed by the Statute;

{3) Pive members of the Legislative
Aggsembly to be elected from among them-
selves by the members of the Legislative
Assembly of whom one each shall belong
to the Scheduled Castes, Scheduled Tribes
and Backward Clissés. The election shall
be held followifng the system of propor-
tional representation by means of the
single transferable vote and acoording
to the procedure ‘prescribed. by the
Statutes.";
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{d) for Statute 6A and the heading
thereto,” the following shall be substi-
tuted, namely:-—

“PLANNING AND MONITORING BOQARD

6A. (1) There shall be a Planning and
Monitoring Board consisting of,-

{i} the Vice-Chancellor jchairman};

{ii) four from among the Principals
of University and Professional Colleges,
Deans/Chairman of FaCthles hominated by
the V*ce-Chancellor,

{iii} two educationists nominated by
the Government:

{iv) two nominees of ‘the UnlveL51ty
Grants Commission.

{2) The Board shall be the Principal
Planning and reviewing body and it shall
also arrange ‘for periodical monitoring
of the developmental programmes and of
teaching and research in the Unlversity.”;

(e} in Statute 7, for clauses(l)
and {(1A), the following shall be substi-
tuted, namely:- ;

“"(1)  There shall be constituted a
Finance Committee which shall be a sub- -
commitiee o©of the Board of Management
with the following as members, namely:-

(a) the Vice-Chanceller (Chairman};

(b} two members of the Bopard of
Management nominated by it;
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{c) one member of the Board of Mana-
gement to represent Banking or Accounting.

(1A} ‘The Finance Officer shall be
the Secretary of the Finance Committee.’;

{f) for Statute % ané the heading
thereto, the following shall be substi-
tuted, namely:-

"SELECTION COMMITTER

9., (1) There shall bpe constituted‘a
Selection Committee in regard to the
appointment of Professors, Readers and
Lecturers which shall consist of the
following, namely:-

(i)} *the Vice-Chancellor;

{ii) three experts from outside the
University to be nominated.by the Vice-
Chancellor of whom atleast two shall be
present in the. Selection Commitiee;

{1ii} the Chairman of the Board of
Studies concerned;

{iv) the Head.of the Départment:

" Provided that no person shall parti-
cipate in the meetings of the Selection
Committee for any appeointment if .he or
his near relative is a candidate for
that appointment:

Provided further that no teacher
holding a post lower in rank than the
one to which appointment is to be made,
shall be a member of Selection Commit tee.

{2) The'Registrar shall be the Secre-
tary of the Selection Committee.



133

{3) Provisions shall be made in the
=Statutes in respect <f such mattera as
fay be considered nhecesaary and not pro-
vided for in:sub-sections (1) and (2) in
order to ensure Fair selections.?;

{vi} Throughout the &act for the
words “Executive Couneil®, "Acadenic
Council®™ and “Planning Board", the words
"Board of Management®™, "Agademic Senate"
and "Planning and Monitoering Board™ shall
respectively be substituted.

4. In the Telugu University. Act, Amendment of
1985,-- - Act 27 of 1385

"{i) in section 10, for sub-séction[l).
the following shall be substituted,
naemly:- ’

“{1l) The Government shall constitute
a Search Committee consisting of,—-

{i) a nominee of the Board of:
Management;

{ii} a nominee of the University
Grants Commission; and

{iii) a nominee of the State Govern-
ment.

The Search Committee shall submit a
Panel of three persons to the Government
in alphabetical order from among whom
the State Government shall recommend one
person to the Chancellor for appointment
ag Vice-Chancellor and the Chancellor
shall appoint such verson as Vice-Chang
cellor:
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Provided that it shall be compe€LERt
for the Government to.call for a fresh
Panel if they consider necessary and the
Search Committee shall thereupon submit
a fresh' panel to the Government.

{1A) The Vice-Chancellor shall not be
removed from his office except by an
order of the Chancellor passed on the
ground of wilful omission or fefusal to
carryout the provisions of this Act, or
abuse of the powers vested in him and
after due enguiry ordered by the Govern-
ment by the Lokayukta or by such person
who 1s or haa been a Judge of High Court
or the Supreme Court as may be appointed
by the Chancellor in which the Vice-
Chancellor shall have an opportunlty of
making his representation against such
removal:

Provided that where the enquiry is
conducted by a person who is or has been
a Judge of High Court or the. Supreme
Court, the report of" such an enquiry
shall be forwarded to the Government and
thé Chancéllor shall act in accordance
with the advice tendered by the Govern-
ment on a consideration of the report
whilé exercising his powers under this
sub-section:.

Provided .further that where the Loka-
yukta enquiries into an allegation
against the Vice-Chancellor under the
Andhra Pradesh Lokayikta and Upa-Lokayukta
Act, 1983 then notwithstanding any
thing contained .in section 12 of that
Act, the Lokayukta shall submit a report
to the Government and the Chancellor
shall act in accordance with the advice
tendered by the Government on a consi-
deration of the report while exercising
his powers under this sub-gection.”:
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(ii) for sectiom: lI, the tollowing
shall- be substituted, namciy:-
11. There shall be a Rector who
shall be appointed by the Board
of Management on the recommendation of the
Vice—-Chancellor in such manner and on such
terms and conditions as may be prescribed
by the Statutes from among the senior
professors. He shall exercise such powers
and perform such duties as may be prescribed
by the statutes.™;

(iii) for sectlon 12, the following
shall be substituted, namely:-

*The Registrar 12, (1) The Registrar shall be
a wholetime pald officer of the
University appointed by the Board of Mana-

“Tue Rector

gement for a term of three years or less

and on such terms and conditions as may be
Prescribed by the Statutes provided that he
shall not continve in that office for more
than six years. o

(2) The Registrar shall act as the
Secretary of the Board of Management and
‘the .Academic Senate. He shall exercise
such powers and perform suc¢h duties as
may be prescribed. .

(3) The Board of Management may
transfer the Registrar to a suitabile
position even ' before the completion of
the term, provided he is shown a pasi-.
tion in the University with the same
emoluments.”; .

(iv} for Section 13, the following
shall be substituted, namely:- .

“The Finance 13. (1) The Finance Officer
O0fficer. shall be a whole time officer
of the University appofinted by
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the University from out of a panel of three

officers to be obtained from the Government
in- the Education Department on such terms™

and conditions as may be prescribed by the
rules made by the Government in this behalf.
He shall be the employee of the Government
and the salary, allowances, pensicn and
other remuneration shall be paid te him in
the first instance out of the Cousolidated
Fund of the State and later recovered from
the Unjversity.

(2) He shall maintain the accounts
of the University and alsc advise the
University on all matters relating to
income and expenditure.

(3} He shall be present at the meet-
ings of the Finance Committee and parti-

cipdte in the discussions but shall not
be entitled to vote.": )

{(v) in the Schedule,--

{a) in Statute 1,-—~-

{i) for clauses {1} and (2} the

following shall be substituted, namely:-

“{1) Subject to the provisions of
sub-section (l1A] of section 190, the Vice-
Chancellor shall tiold office for a term
of three. years from the date of his
appointment and shall be eligible for
reappointment to that office for another
term of three years in the manner pro-
vided in sub-section (1) of section 10.

(2) The Vice-Chancellor shall be
paid such pay and allowances as may, by
order, be specified by the Government
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frorm time to time. He shall be provided
with a furnished official accommodation

"2or which he shall pay ten percent ol
his salary towards rent."; .

{ii) for clause (4) the following
shall be substituted, namely:-

*{4) When the Vice-Chancellor |is
unable to exercise his powers perform
his functions and discharge his dutiel
owing to absence, illness or any other
cause or when the office of Vice-Chan-
cellor is vacant, it shall be vompetent
for the S5State Government to appoint a
person to be incharge Vice-Chancellor.
The perscn so appointed as incharge Vice-
Chancellor shall exercise the powers,
perform the functions and discharge the
duties of the Vice-Thancellor until the
Vice-Chancellor : assumes the office, or
as the case may be, a2 new Vice-Chanceilor
is appointed in accordance with sub-sec-
tion {1} of section 10."; -

{b} for Statute 4 and the heading

thereto, the following shall be substi-
tuted, namely:-

"THE ‘BOARD OF MANAGEMENT
4.(1) The Bcard of Management shall
consist- of the following persens,

namely:-

CLASS I-EX-QFFICIO MEMEERS:

(i the Vice-Chancellor;

{ii) the Rector;
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(iii) che secretéry to Government
in the Education Department or his-
ncminee;

{iv) the Secretary to Government .in
the Finance and Planning {Finance Wing}
Department or his nominee; and

(v} The Director of Collegiate Edu-

cation/ the Commissioner of Collegiate
Education. .

CLASS II-OTHER MEMBERS ¢

{i} one Professor of the University
Colleges to be nominated by the Govern-
ment;

(ii) one Principal/Dean of the Uni-
versity Colleges "to be nominated by the
Government; -

(iii) one Principal of affiliated
Colleges to be nominated by the Govern-
ment; and

{iv) four sminent persons connected
with Telugu -language, literature and
culture- as the Government may -consider
useful to the University, to be nomi-
nated by the Government. )

CLASS III-ELECTED MEMBERS:

Two members of the Academic Senate
to be elected from among themselves.

(2) The term of office of the nomi-
nated and elected members shall be three
years from the date of constitution of
the Board of Management:.

*




139

‘{3) The Board of Management shall
-meey atleast once in every six weeks and
may meet often if necessary.

(4) .Upon a requisition in writing
signed by not less than one-third of the
total number o©of members of the Board of
Management, the Vice~Chancellor shall
convene a meeting thereof on a date
appointed by him which shall not be
later than seven days from the date of
receipt of requisition aforesaid.

(5} In the absence of the Vice-
Chancellor from any meeting of -the Board
of Management, the ‘Members present at
the meeting shall choose one among them-
selves to preside over the meeting.

(6) The gquorum for a meeting of the
Board of Management -shall be one-third
of the total number of members or four
persons,whichever is higher.";

{¢) for Statute 7 and the heading
therete, the following .shall be substi-
tuted, namely:-

"THE ACADEMIC SENATE

7. The Academic Senate shall consist
of the following persons, namely:-

- CLASS 1 EX~-OFFICIO MEMBERS:

{1) all members of the Board of
Management)

{2) all deans of Faculties;

{3) all Ex*Vice-Chancellors o©f the
university concerned;
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{4) the Director of Technical Edu-
cation;

({5) the Director of Medical Edu-
cation; '

{6} the Director of schoeol Educa-
tion;

{7} the Directorof'AdﬁltEduEation;

{(8) the Director of Intermediate
Education; )

i19) the Chairmaﬁtof the Andhra Pra- -
desh State Council of Higher Education

or in his absence the Vice-Chairman
thereof;

{10) the Director, Telugqu Academy;
=

(11) all members of the University
Planning and Monitoring Boardj

{12) the Chairman of the official
Language Commission of the State.

CLASS II-LIFE_MEMBERS:

All persons who donate an amcunt of
not less than rupees five lakhs to the
University. .

CLASS III-MEMBERS TO BE NOMINATED BY THE

{1} one Telugu -Professor from each
University in the State. ’

{(2) two persons representing insti-
tutions doing research in Telugu langu-
age/linguistics anywhere in Zndia. .

-
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{3) one Librarian of any constituent
_college or a college affiliated to any

. University in the State.

CLASS .IV-ELECTED MEMBERS:

{1) Five teachers to. be elected from
among the teachers of the University
Colleges from among themselves according
to the sysatem of proportional represen-
tation by means of single transferable
vote and according to procedure prescri-
bed by the Statutes;

{(2) Five teacliers to be elected from
among the teachers of the affiliated
colleges in the State from among them-
selves according to the procedure presc-
cribed by the Statutes;

{3} Pive members of the Legislative
Assembly to be elected from among them-
selves by the members of the Legislative
Asgsembly of whom one each shall belong
to the Scheduled Castes, Scheduled Tribes
and Backward Classes. The election shall
be held according to the system of pro-
portional representation by means of the
single transferable vote and according
to the procedure prescribed by the
Statutes.”; :

{d) for Statute 9 and thg heading
thereto; the following shall be substi-
tuted, namely:- .

“PLANNING AND MONITORING BOARD

9.(1} There shall be Planning and
Monitoring Bosrd consisting of,--
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{i) the Vice-Chancellor {Chairman}-

(ii) four from among the Principals
of University and Professional
Colleges, Deans/Chairman of
Faculties nominated by the
Vice-Chancellor;

{iii) two educationists nominated by
the Government;

" (iv) two nominees of the University
Grants Commission.

(2) The Board shall be the Principal
Planning and’ Reviewing Body and it shall
also arrange for periodical monitoring
of the developmental programmes and of’
teaching and research in the University.”;

{e) in Statute 10,--—

(i) for eclauses (1} and (2), the
following shall ‘be substituted, namely:-

"{l) There shall. bhe constituted a
Finance Committee. which shall be a sub-
committee of the Board of Management
with the followirg as members, namel

{a) the Vice~Chancellor {(Chaixman);

(b} two members of +the Board of
managemgnt nominated by it;

{c) one member of the Board of Ha-
nagement to represr~at Banking
or Accqunting.-

(2) The Financé Officer shall be the
Secretary of the Finance Committee.";
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{ii) clause{3) shall be omitted.

{f) for 5Statute 13 and the heading
thereto, the following shall be substi-
tuted, namely:-

"SELECTION COMMITTEE '

13.(1) There shall be constituted a
Selection Committee in regard K to the
appointment of Professors, Directors,.
Senior Artists, Readers, Deputy Directors
and Associate Artists and Lecturers,
Agsistant Directors, Junior Artists and
Librarians which shall consist of the
following, namely:-

(i) the Vice-Chancellor;

{ii)} three experts from outside
the University to be nominated
by the Vice-Chancellor of
whom atleast two shall be pre-
sent in the Selection Committee;

(iii) the Dean of the Schodl con-
cerned;

{iv) the Head of the bepartment
concerned;

Provided that no person shall parti-
cipate in the meetings of the Selection
Committee for Sny appointment, if he or
his near relative is a candldate for
that appo;ntment. '

. Provided further that no teacher hold-
ding -a post ‘lower in.-rank than the ohe
to ‘which appointment is to be” made,
shall be a memher of Selection Committee.
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(2) The Reglstrar. shall be the Secre-
tary of the Selection Committee.

{3) Provisions shall Dg made in the
Statutes in respect of such matters as
may be considered necessary and not pro-
vided for in sub-sections{l) and {2) in

‘order to ensure fair selections.";

fonal
on.

(vi) Throughout the Act for the
words "Syndicate", "Academic Council" and
"Planning Board", the words, "Board of
Management", "Academic Senate" and "Plan-
ning and Monitoring Board" shall res-
fectively be substituted.

5. On the commencement of the Andhra
Pradesh University Acts {Amendment) Act
I991, -~ :

{a} the members. of the Executive
Council and Academic Council of the
Andhra Pradesh Open University and Sri
Padmavathi Mahila V¥iswavidyalayam and
the . members of the Syndicate and the
Academic Council of the Telugu Univer-
sity constituted and functioning before
the commencement of the Andhra Pradesh
University Acts (Amendment) Act, 1591
(hereinafter referred to as the said Act)
shall continue to be such members and
function only until the Board of Mana-
gement and Atademic Senate as the case
may .be, is re-constituted in accordance
with the provisions of the relelvant

University Act as amended by this Act;

(b) upon the reconstitution of the
Board of Management and Academic Senate,
in accordance with the provisions of the
relevant University BAct as amended by
this Act the members of the Executive.
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Comncil and Academic Council of the
Andhra- Pradesh Open University and sri
Padmavathi Mahi-la Viswavidyalayam and
the members of the Syndicate ard the
Academic Council of the Telugu University
other than the 1lifa members, if any,
thereof holding offices as such nembers
.Lmltled.lately before suenh reconstitution
shall cease to hold the offices as sucl
merbers.,

6. The Andhra Pradesh Umversltyhpm of Ordi-
Acta  {Amendment) Grdinance, 1991 35 nance 3 of 1991,

herehy repealed.

J. §15-11





